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• 	 Ie Petition No 

ixitempt Petition 	 . 

	

No, 	
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Advo 
CtL for the Apple Car+; 	

w,  
Advocate fop the Respond.at!S) : 	 . 

-, 

... ............ . ....... l.-.:

-- . ---r. . ----- 

09 6. 02 	 Heard Mr.H.Raan learned 
(4 	

counsel appearing on behalf of the . 	
applicant. 

1 	 Issue notice on t e respondents 

to show cause as to whyapplicat,on 

	

- 	 i shall not be admitted. Retunnable by 

/ 	 . 	 r4 weeks. List on 22.7.02 for Admissio n 

/3L 

Member 	• 	Vice-Chaian 

Im 

r' 0  

	

,7.2002 	 Keping the quetion or 1imita 

t1on open the application is admitted. 

	

eV94J-lt "-- 	 . 	The responderts are orderEd to rile wri.. 

tten statement. 
. 	I 	

List the case on 20.8.2002 for 
• 	 i 

• 

V ic eCh a i rman 
bb 

I 
H 
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4. 
20.8.02 	On the prayer of learned counsel 

1 
	

for the Respondents further four weeks 

time is allowed tthe Respondents to 

file written statement1 	List on 

17.9.2002 for orders. 

Member 
	

Ulce-Chai rman 

mb 
x ... 

170900 	On theprayer sf Mr. 8.C.Pathak, 

learned Addi. C.G.S., for the respondents 

four weeks time is al]•wed to the reapond 

ents for tiling written statement. 

	

5.. 	- 

List on 6.11.2002 for orders. 

Vice..Chajrrnsn 

mb 

6.11.02- 	List again on 5.12.2002 to enable 

Nk 	 . 	 the respondents. to..file written statement. 

.. 	 ..... 

ièthber. 	 . Vice-Chairman. 

Nib 

,7. 

92 	Written stataent has been filed, 

Copy has been served to the learned • 
Q5j for the áplicant. List the 

li— 0 _ 	 case for hearing on 30.1.2003. 

Member 

mb 
' ~ L- 	&0.1. 2003 . 	 Mr. Rabi. Sagar,. learned 	'nsel 

. 	

. appeatiñg on behalf of Rh o . ahnian, 

* - learned counsel for the li.cant prayed 
fo adjourment of the ase on the ground 
of abs ce of Mr. . .Rahrnan. Mr. Sagar 

- - -  
- . also submi. ed 0 be listed O.A. 191/02 

alongwjth t s A. Mr. 5agar, learned 
counsel . rther. su ted that in 0.A. 
191/ though written sta •ent was file 

	

rlier he is yet to get the co 	f the 

Lo- 

ait %t9- 
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O.A.190/2002 6 

30.1.2003 Mr, Rabi Sagar, learned counsel 
appearing on behalf of Mr. H.Ra1*nan, 
learned counsel for the applicant prayed 
for adijotiñnent of the case on the 
ground of absence of Mr. M.Rahman. Mr. 
Sagar sunitted that the like case O.A. 
No. 191/2002 to be listed alongwith this 
O.A. Mr. Sagar also sunitted that in 

Of A. 191/2002 though written statent 
was filed earlier he is yet to get the 
copy of the same. Mr. 14.Deb Roy. learned 

Sr. C.G.S.C* for the respondents 
ti 	_Q.'tV 	C- 

reqet..ed_.e undertakek copy of the 
4 b '- ,L 	A 

written statement I course of the day. 
T41e oth ca ses accordingl y adjourned 
and posted for hearing on 19.2.2003. 

Menber 	 Vice-Chairman 

mb 

19.2.2003 
	

Present : The Hon'ble Mr. Justice D.N .  
Chowdhury, Vice-Chairman. 

The Hon'ble Mr. S. Biswas 1  
Administrative Member. 

Mr. H. Rainman, learned 

counsel for the applicant prays for adjour-

nment of the case on personal ground. 

Learned counsel for tne respondents has 

no objection. The case is accordingly, 

adjourned. List the matter again on 

27.3.2003 for hearIng. 

/ 

Member 
	

Vice-Chairman 

nib 

1 
/ A 
.L IAX 

27.3.2003 	Heard the learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in open court, kept in separate 

sheets. The application is disposed of. 

No order as to costs. 

Member 	 Vice-Chairman 

n km 
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CENT RAL AJY1INISTRX2IVE T RI1 UNAL 
GUWAHATI 3NCH 

O.A. /4.4. No. 199 
0 0 	

of 2002 

And 

0.A.No. 191 of 2002 

2003 DATE OF DECISION 
Shri Tileswar Das (in 0.A.No.190/2002) 

Shi Majoj Kumar Das (in O.A.No.191/2002) 
• • 	. 	• • A.PPLICiiNT(S). 

MrH.Rahman, 	Ivalina Deka and 

W.T. Konyak 	 O . 00 OADVOCATE FOR THE 
0 0 	 0 	 0 0 0 0 0 0 	 0 0 0 0 	

AppLIc1.1'r(S). 

-VERSUS 

T1 Uiion of India and others 	
0 	

0Is1po1'IuENT(s) 0 	

0 	
. 

MrA.1 Deb Roy, Sr. C.G.S.C. 

Mr, 	
0 	 0 	 0 0 0 	 A.DVOCTE FOR TH 

RESPONUENT(S). 

THE H0.N'ELE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HONtBLE MR S. BISWAS, ADMINISTRATIVE MEMBER 

hther Reporters of local papers may be allowed to see 

judgment ? 

+ojbe referred to the Reporter or not? 

4hther their Lordships wish to see the fair copy of the 
jju.gment ? 

hther the judgment is to bCz circulated to the other 
Benches .? 

Ju1gment delivered by Hotble Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.190 of 2002 

And 

Original Application No.191 of 2002 

Date of decision: This the 27th day of March 2003 

The Hon'ble Mr Justice D.N. Chowhdury, Vice-Chairman 

The Hon'ble Mr S. Biswas, Administrative Member 

O.A.No.190/2002 

Shri Tileswar Das, 
S.o Late Loknath Das, 
Resident of Chandradhar Baruah Nagar, 
Regional Research Laboratory, Jorhat. 

O.A.No:.19d/2002: 

Shri Manoj Kumar Das 
S/o Late Lakheswar Das 
Resident of Regional Research Laboratory Colony, 
Jorhat. 

Applicants 

By Advocates Mr H. Rahman, Ivalina Deka 
and W.T. Konyak. 

-versus- 

The Union of India 
The Director General, 
Council of Scientific & Industrial Research, 
Raj Marg, New Delhi. 
The Director, 
Regional Research Laboratory, 
Jorhat, Assam. 
The Controller of Administration, 
Regional Research Laboratory, 
Jorhat, Assam. 
The Section Officer, 
Regional Research Laboratory, 
Jorhat, Assam. 

.......Respondents 
By Advocates Mr A. Deb Roy, Sr. C.G.S.C. and 
Mr B.C. Pathak, Addl. C.G.S.C. 



0 R DER (ORAL) 

CHOWDHEJRY. J. (v.c.) 

• 	 Both the cases were taken up together since common 

questions of law and facts are involved. 

Both the cases relate to consideration of the 

case of the applicants for promotion in the light of the 

scheme of MANAS as amended from time to time. 

The applicants are working under the respondents 

in the Regional Research Laboratory, Jorhat. The 

respondents authority with a view to provide promotional 

benefit, introduced a scheme, more effectively known as 

the MANAS whcih came into force on and from 1.4.1992 and 

continued upto 1.4.1992. The said Scheme was revised and 

the revidsed Scheme came into effect from 1.4.1992. 

Admittedly, the applicants did not possess the entry level 

qualification at the time of their initial appointment. 

They, however, acquired the special qualification in 

1988 and 1991 respectively. 

The applicant 	in O.A.No.190/2002 was first 

appointed on 31.12.1977 as Group 1(I) in the scale of pay 

of Rs.196/-. Since he was a non-Matriculate he was 

initially appointed in the lowest category of post, i.e. 

Group I (1) in the scale of pay of Rs.196/- (revised scale 

of Rs.750-940). As per the prevailing policy of promotion, 

he was assessed in 1984 and promoted as Group 1(2) in the 

scale of pay of Rs.210/- (revised scale of Rs.802-1150). 

He was again promoted in the year 1992 as Group 1(3) in 

the scale of pay of Rs.260/- (revised scale of Rs.950-

1400). The applicant thereafter passed the ITI Plumber 

Trade.......... 

I 
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Trade in 1991 and his grievance is that after he acquired 

the higher qualification he was not considered for 

promotion under the Scheme though he was considered for 

promotion in the normal channel. 

Similarly, the applicant in 0.A.No.191/2002 was 

first appointed as Technical Group (1) in the year 1979 in 

the scale of pay of Rs.196/-. He was promoted as per 

assessment in the year 1986 in the scale of pay of Rs.210 

in Group 1(2). This applicant also passed the ITI 

examination in Fitter Trade in the year 1988. According to 

the applicant he was entitled for promotion in the year 

1988 after acquiring the qualification of Feeder Trade. He 

was, no doubt promoted as Group 1(3) in the year 1994 as a 

normal assessment promotion in the scale of pay of Rs.260-

4500. The applicant is also smarting under the grievance 

that his case was not considered in the light of the MANAS 

Scheme which was revised subsequently. 

The respondents contested, the claim of the 

applicants and stated that there is no illegality in the 

action of the respondents and their cases. were duly 

considered. 

We have heard Mr H. Rahman, learned counsel for 

the applicants in both the cases and also Mr A. Deb Roy, 

learned Sr. 	C.G.S.C. 	appearing on behalf of the 

respondents in 0.A.No.190/2002 and Mr B.C. Pathak, learned 

/ Addl. C.G.S.C. appearing on behalf of the respondents in 

0.A.No.191/2002. We have also perused the promotional 

scheme which is of beneficial nature. 

From a perusal of the materials submitted before 

us, it is found that the applicants submitted their 

representations......... 
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representations for 	consideration of 	their case for 

promotion in the light 	= 	of 	the Scheme which was 

subsequently revised. It is also a fact that both the 

applicants acquired the entry level qualification. 

Considering the facts of the cases and the materials 

placed before us, we are of the opinion that ends of 

justice will be met if a direction is issued on the 

applicants to submit their reprsentations before the 

authority for consideration of their case for promotion. 

Accordingly the applicants are directed to submit their 

representations ventilating their grievances before the 

authority claiming promotion under the Scheme within four 

weeks from the date of receipt of the order. If such 

representations are made the respondents are ordered to 

consider the same justly and fairly in accordance with law 

and pass appropriate orders according to law. 

1
Needless to state that while considering the case 

of the applicants the respondent authority shall take note 

of the Scheme as 'amended from time to time as well as any 

other existing scheme and pass a speaking order. The 

respondents are directed to complete the above exercise as 

expeditiously as possible preferably within three months 

from the date of receipt of the representations from the 

applicants. 

With the above observations both the applications 

stand disposed of. There shall, however, be no order as to 

costs. 

S. BISWAS ) 	 ( D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

nkm 
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BEFORE THE CENTDMNISTRATIVTRIBLAL 

GUcAHTI BENCH : GUWAHhTI 

9-'P /2002 

Tileswar Das 

Applicant. 

Union of India. &.others 

Respondents 

INDE..X 

SL. No. I Particulars 	I 	Page No. 

 Application 1 to 10 

 Verification 11 

3 • Annexure 	- 1 12 - 13 

4. Annexure 	- 2 14 - 20 

 Annexure 	- 3 21 - 22 

 Annexure 	- P4. 23 

Filed by 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH AT GUWAHTI. 

An application under Section 19 

of the Central Administrative Tribuna 

Act, 1985. 

ORIcINAL APPLICATION NO. 	/ 2002. 

Shri Tileswar Das, 

S/o late Loknath Das, resident of 

chandradhar Baruah Nagar, Regional 

Research Laboratory, Jorhat. 

Applicant. 
- 	

- VERSUS - 

• 	1. The Union of India, 

• 	2. Director General, Council of 

Scientific & Industrial Research, 

Raj Marg, New- Delhi; 110001. 

3. Director, Regional Research Labotatory, 

Jorhat, Assam. 

The Controller and Administration, 

Regional Research Labotatory, Jorhat, 

As sam. 

Section Officer,Regional Research 

Laboratory, Jorhat, Assam. 

Opposite Party. 
Respondents. 
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11 	PARTICULARS OF THE ORDER AGAINST MICH THIS 

APPLICATION IS NADE:-. 
7: 

This application is made against Order No. 	QI) 

17/66/32/95-PPs dated 20.12.99 issued under 

the signature of the Under Secretary to the 

Council of Scientific & Industrieal Research 

and communicated under Memo No.RLJ.14(161 ) 

ESTT/79 dtd, 10.1.2000 rejecting the prayer 

petition of the applicant 

......(Annexure.- 	t... 	) 

JTJRISDICTION :- 

The applicant declares that the cause of action 

of the application is within the jurisd1ion 

of this Hon'ble Tribunal. 

LIMITATION :- 

The applicant further declares that this 

application is not within the prescribed peziod 

of limitation and, as such, a separate application 

has been filed for condoning the delay. 

FACTS OF THE CASE:-. 

1 1 	That your humble applicant is a citizen of 
11 

India and is .a permanent residant of Jorhat and 

presently working as Group 1(4) in the Regional Research 

Laboratory at Jorhat, Assam. 

2 1 	That your humble applicant was initially appointed 
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Group 1(I) in the scai.e of pay of Rs. 196/-, on 

31.12.1977 At the time of appointment your humble 

applicant Was Non-Matric and he was initially 

appointed in the lowest category of post i.e. GroupI(1 

in the scale of pay of Rs. 196/-( Revised scale of pay 

R, 750- 9401, 

3, 	That your humble applicant was initially 

* 	 appointed in 1977 and thereafter as per prevailing 

policy of promotion , he was assessed in 1984 and was 

promoted as Group 1(2) in the scale of pay of R. 210 

( now revised in the scale of pay of Rz. 802.. 1150)9 

 That your humble applicant againxt promoted 

as a usual course in.  1992 as Group 1(3) 	in the scale 

of pay of Rs, 260/- now revised as R. 950- 1400%-- 

That your humble applicant passed out the 

ITI Plumber Trade in the year,_1991 and by virtue. 

of acquiring a higher qualification in entry level 

is entitled for the next promotion as per prevaiLing 

promotion policy in the Regional Research Laboratory, 

Jorhat • But after acquiring the entry level higher 

qualification in the year, 1991 he was not considered 

for promotion as a special case and in a normal way 

he was again promoted as Group 1(4) in the scale of 

pay of 4, 330- 560/.. presently Rs. 1350- 2200/-. 

6. 	That your humble applicant is pEesently working 



S 

as Group 1(4) and this post was occupied by your 	& cro 
humble ,applicant as per normal promotion policy 

of assessment promotion. As per normal assessment 

promotion$ of the eligible candidates are entitled 

for promotion after assessment to every seven years 

and uyour humble applicant is also promoted as Group 

1(4) in 2001 in his normal promotion policy and since 

then he is still working in the same post from 

2001 although he is entitled to the next grade 

of promotion for acquiring the entry level higher 

qualification in the year, 1991. 

That your humble applicant begs to state 
there/ 

that though kE was no clear-cut guidelines for 

promotion to Group I staff under the Regional 

Research Laboratory,JOrhat and after introduction 

of merit and normal assessment scheme hereinafter 

referred to as NMANASU effective from 1.4.1988,your 

applicant is entitled for promotion to the next. 

* 	
higher grade as per 2.5.8 of the Scheme. 

That your humble applicant begs to state.that 

when the' 14NS came into operation on and from 

1.4.1988 and it continued up to 1.4.1992. During this 

period your applicant acquired the special ualifi-

cation of ITI Plumber Trade in 1991 and as the 

applicant has acquired the entry level higher quli-

fication in 1991 and he was appointed in 1977 as per 

Circular No. 171/66/94-PPS dtd. 17.6.95 issued under 
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the signature of Deputy Secretary of council ux of 

Scientific and Industrial Research, your humble 

applicant is entitled for the benefit of promotion 

as he has acquired the special qualification. The 

circular clearly mentioned that the condition of 

qualification in respect of those who were in position 

on 1.2.1981 in Group I in the pre-revised scale of 

260- 550/- and in Group II in the pre-revised scale 

of Rs. 425- 700/- has been relaxed as an exceptional 

case by the Director General, C.S.I.R. by virtue of 

acquiring experiences specialised skill etc, assessment 

of these persons can be considered up to GroUplII(3) in 

the scale of Fs, 1400- 2300/- and Group iii() in the 

scale of Ra. 2200- 4000/- in the respective groups. As 

per letter dtd.. 17.6.95,yOUr humble applicant is 

entitled for consideration of his next promotion on an 

assessment as a special case for acquiring higher 

quaificatiOfl.BUt your hwnbk applicant was not considered 

for assessment promotion as per the circular though •  

your applicant has acquired the entry level qualifiCiOfl 

thf I.T.I. passed in 19910 

• 	A copy of the letter dtd. 17.6.95 is enclosed 

herewith and marked asAfleXUre 

9 1 	That your humble applicant begs to state that 

as per letter issued on 19.6.95 your humble applicant 

is entitled for the promotion for acquiring the entry 

level higher qulificatiOfl in 1991,but his case was 

not considered by the authority and as such, your 

1 

I 
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humble applicant has submitted a representation 

before the authority for redressal of his grievances.() 

10. 	That your humble applicant begs to state 

that after receipt of the representation from the 

applicant the Regional Research Laboratory ,Jorhat 

sought for some clarification regarding the revised 

MANAS effective from 1.4.1992 from the Council of 

Scientific & Industrieal Research,New Delhi. In reply 

to the letter from the laboratory a clarification 

letter was issued on 13.2.1996 by the Joint Secretary, 

Council of Scientific and Industrial Research , 

Jôrhat in which it was clarified that those employees 

who were in position as on 1.2.1981 and have acquired 

higher qualification i.e. the entry level qualification 

for movement from one group to another is eligible 

as per provision 6.4.7 and 2.3,5 of the pre-revised 

and revised MANAS RESPECTIVELY. It was also clarified 

in this regard that the benefit as envisages under 

the above provision is admissible prospectively 

to all the employees who were in position at as on 

1.2.1981 and acquired the qualification of the next 

higher gre at any time after 31.12.1981 WithC?tk 

restriction of any cut of date for acquiring the same. 

As such, your applicant is entitled for the benefit 

of promotion as your humble applicant was initially 

appointed on 31.12.77 and he was in the service 

on 1.2.1981 and he acQuired higher qualification 

i.e. entry level qualification of ITI in the year, 91. 
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A copy of the circular dated 13.2.1996 is 

enclosed herewith and matked as Annexure- 3. 

That your humble applicant begs to state 

that as per letter dtd. 19.6.95 and 13.2.1996,yOUr 

humble applicant is entitled for the benefit of 

promotion , 
they were not promoted and so they have 

submitted the memorandum,rePresentaUor1 etc. • Ultimately, 

the Section Officer of the Regional Research Laboratory 

Jorhat issued anotice on 1.5.1997 diredtting all the 

employmes to submit their entry level qualification 

and detailed information who were eligible as per 

circular for consideration of their case. The said 

notice was circulated on the Notice Board of Regional 

Research LabotatOry,JOrhat on 1 9 5.1997. 

A copy - of the said notification is enclosed 

berewith and marked as Annexure- 4. 

That your hu1ble applicant begs to state that 

though the applicant has submitted his application 

before the authority,but his case could not be considered 

and still he is working in the same post as a Grade- I 

and his case of promotion is not considered in the light 

of the circular dated 19.6.1995 and 13.2.96. 

130 1 That your humble applicant begs to state that 

as per the date of appointmeit your humble applicant 

was appointed on 13.12.1977 in Grade 1(1) and he 
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H 
and he acquired qualification GH of I.T .1. (Plumberi... 

in 1991 and for acquiring entry level qualification iiJ 

199 1,your humble applicant is entitled 	for movement 
& 

from Grade I to Grade II as per MANAS revised MANAS 

'It may be mentioned herein that the MANAS 

was introduced on and from 1,11 	• 1988 and revised 

MANAS on 1.4.1992.In both the MANAS AND revised MANAS 
re 

t he was a clear-cut guideline's as per the Schemes 

for which your thimble applicant is entitled for consi-

deration of promotion from Grade I to Grade II. 

14, 	That your huible applicant begs to state that 

as the applicant was not promoted after several repre-

sentations , he has no other alternative but to file 

this application before this lión'ble Tribunal for redEessal 

of his grievances so that the case of your applicant 

for promotion may be considered by 'this .Hon 8 b].e Tribunal. 

I. 	LEGAL GROUNDS FOR RELIEF:- 

1. 	For that your humble applicant is entitled for 

promotion as per MANAS and also revised MANAS as the 

MANAS WAS implemented. on .1.4.198 and revised MANAS 

was implemented on 1.4. 1992, your humble applicant 

acquired the qualification of ITI in 1991. 

2 9 	That your humble applicant is also entitled for 

promotion as per revised MANAS and also under MANAS 

in the ar, 1991. But his case of promotion is not 

considered' ti].]. today even after issuance of circular 
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3. 
by the Council of Scientific and Industrial Research 

• 	 . 

36 	For that your humble applicant was initially Cl?, 

• 

	

	 appointed on 31.12.1977 in Gredp 1(1) and still he is 

working in Grade I although he has acquired the entry 

• 	 level qualification in the year, 1991 and as per MANAS 

and revised MAN8 your applicant is entitled for 

consideration of his promotion as per MAMAS and revised 

MAMAS AND ALSO as pr letter dtd. 13.2.1996. 

For that your humble applicant is entitled 

for prospective promotion en and from 1991 as MAMAS 

was introduced in 1988 and it was in force up to 

1.4.1992 and revised MAMAS was introduced onl.4.1992 

and as per both the schemes your humble applicant 

is entitled for promotion onGroup change from Group-. I 

to Group.. II. 	 . 

For that your humble applicant is entitled for 

promotion as per circular issued.by  the Council for 

Scientific and Industrial Research dtd. 19.6.95 and 

13.2.1996. 

•• For that in any view of the matter, your humble 

• applicant is entitled for. promotion from Group I to 

Group II , which was considered by the authority till 

today and, as such, your humble applicant filed this 

application before this Hon'ble Tribunal. 
* 

II. 	DETAILED OF THE REMEDY EXHAUSTED:- 
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There is no other remedy except filing this 

application before this Hon'ble Tribunal, 

MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL. 

The applicant declares that he has not filed 

any other application before any court / Tribunal. 

RELIEF PRAYED FOR:- 

That the respondents may be directed to consider 

the case of the applicant as per provision of MANAS 

and revised MANAS and the letter dated 19.6.95 and 

13.2.1996 issued by the Council for Scientific and 

In1ustrial Research • 

AND/OR 
- 	

Pass necessary orders as your Lordships may 

deem fit and proper. 

V 6 . INTERIM RELIEF PRAYED:FOR- 

VI. 	Particulars of Postal Order:- 

• 	 Postal Order No.:- 

Date of Issue:- 

- 	Isued from:- 	6.Pr0 	J' 

Payable at 	6JsW 

VII 	DETAILS OP INDEX:- 	 r 

An index showing the particulars of documents is 

enclosed. 
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VIII, LIST OF ENCLOSURES Z.. 

AS per index. 

V_E_R_1y1_CAT_IO_N 

I, Shri Tileswar Das, 5/0 late Loknath Das, aged about 42 

years, resident of Regional Research Laboratory Colony, 

Jorhat, do hereby solnnly affirm and verify that the state-

mentS made in' this application is as follows:- 

That I am the applicant in the above application 

• 

	

	and as such, I am acquainted with the facts and circumstances 

of the case, 

2. 	That I am fully competent to verify this application 

as true to my knowledge and belief and I have not suppressed 

any material facts. 

I, 	ND 

• 	I sign this verification on this the 	.- th Day of 

June, 2002 at Guwahati, 

Places-  

Date:- 

V 	

V 	 V 	 'V 	

V 	 • 
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COUNCIL OF SCIENTIFIC & INDUSTRIXL RESEARCH 

Anusandhan Bhavan,2 1  Ratti Narg, New Delhi—hO 001 

No .1 7,/66/2/95-PPS 
	

Dated 20,12.1999 

The Director, 
Regional Research Laboratory, 

Jorhat-785 0064 

• 	Sir, 

With refernce to younletter No. RLJ-14(161.) 

, dated 29.1 1  .99 forwarding representations Estt7  

from S/Shri Tileswar Das and Nanoj Das regarding 

movement to next group under para 6.4.7 of MANA,,I 

am directed to state,that under the special provision. 

contained in paras 6.407 and 2.3.5. of pre—revised 

and revised MANAS approved by the G.B. the benefit of 

mbvèment to aext group is admissible from prospective 

effect from the date of notification of the approval 

of the competent authority to the recommendations of 

the Selection Conmiittee. This amounts to fresh selection 

and cannot take effect from retrospective effect. The 

qualification possessed by such employees at the time. 

of consideration of tneir cases under the said paras 

is taken into consieratiofl. 	. 

It.is, therefor'e, regretted that the cases 

of t.he employees under reference . caflnot be considerd 

under para 6.4.7 of MANAS at this stage and the decision 

already communicated vide this office letters dated 

26010.98. 18.3.99, 29. 4 .99 and 2.8.99 is reiterated. 

However, thd existing assessment sohemXinClUdiflg the 

issue under reference has also been considered by the 

Apex Committee and if there is any change in the 

existing position on the recommendations of the 	• 

Contd. ...2/- 
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Committee as may be finally approved by the competent 

uthórity, the same will be notified bo the Labs./ 

Instts. and their. cases could be con•sidered accordingly.. 

• 	. 	 Sd 	Y. Ramakrishna 
Under Secretar.y 

•....•.•••• 

REGIONAL RESEARCH LABORATORY: JORHAT 

N0 RLJ-14(161)/Estt./79 	 Dated: 10.1.2000 

• 	Copyo 	: 	• 	 . 

1.Sri M.K.Das, Tech,RRL,Jorhat for 
information. 

.. Sri Tileswar Das, TechRLJorhat for 

informatiofl. 

3 .PersonalFile of S/Sri M.K.Das & 
Tileswar Das. 

SECTION OFFICER.. 

4 
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COUNCIL OF SCIENTIFIC AND INDUSTRIX RESEARCH 

RAFI MARG 

No, I 7/66/94-PPS 	 New Delhi-Il 001 ,the 17.6.1 995 

Froip  

Joint Secretary( Admn) 
CounCil of Scientific arid Industrial Research 

To 

The Heads of all the - 
	 * 

National Läbs./Iflstt. 

Sub: Revised MANAS effectjve from I .4.1 992 - some 

clarifIcations regarding. 

Sir, 

I am directed to invite youikind attention to 

• 	D.U. letter No.17(66)/94-PPS dted 1st Sept.,1994 

from Shri Dilip Kuinar J.S. (Admn.)CSIR forwarding a 

copy of the revised MNAS approved by the competent 

suthority for implementation w.e.f. 1,4.92 and to state 

that references have been received in this office 

from some of the Labs-/Instts. after issuance of the 

above document, seeking clarifications regarding some 

of the provisions of the revised MANAS. These points 

are clarified as under for your kind information, guidance 

VA I&  and necessary action. 

1. 	There was a provision uncL€r the pre-revised 

NANASmade effective from 1.4.85 vide para 2.5.8 to 

the effect that 

11  Those(empioyeeS) in Group IIISc V(A) 

Con.t,. . .2/- 
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who did not not possess qualificati3fls of the 

lowest Gr5de of these droups on 1.2.61 will be 

eligible on consideration for assessment L'pto 

Grade III (2) 	 (Rs.1640-2900) only. 

However, condition of qualification in .repsect 

of these position on 1 .2.81 in Groups I & II 

pre-revised scales of Rs.260 co(revisea Rs.950-

1400) and Rs.475 (revised Rs.1400-2500) has 

been relaxed and an exceptional case by the D 

CSIR by virtue of qcquiring experience, specia-

used skill etc. assesmerit 	of these persons 

can be considered upto Grade 'iI (v) in the 

scale of Rs.1400-2300 and Grade III (4) in the 

Scale of Rs.2200'40000' 

The Governthng Body while considering the revision 

of 	the MANAS, decided to delete the above provision 

from MAI\TAS taking a view thatthere may be stray cases 

requiring the application of the said provision under 

Para 2.54Ji,of the pre-revised MANAS. While deciding 

to delete the said provision, the Governing Body at 

the same time also decided that separate administrative 

instruction could be issued to decide such stray cases 

that may come up in future. 

Pursuant to the decision of the Governng Body and 

above, it has administratively been decided that under Z 
 

the revised MANAS implemented w.e.f. 1.4.92 al3o, the 

employees in Group IIIV(A) who did not possess the 

qualifications of the lowest grade ntry level qualifi 

I 	 Contd....3/ 
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cations prescribed under NRAS of these Groups on 

1 .2.1981 , will be eligible or consideration for 

assessmyft upto Gr.III(2) and V (A) (2)Rs.1640-2900 

onJy,/fiowever, if the condjtion of qualification 

in respect of 4hose who were in position on 1 .2.81 

in Group-I in the pre-revised scale of Rs.260-350 

(revised Rs. 950-1400) and in Group II in the pre-revised 

scale of Rs.425-700 (revised Rs.1400E2300) has been 

relaxed as an exceptional case by the D,6SIR by virtue 

of acquiring expeience, specialised skill etc., 

assessment of these persons can be considered upto 
- 	-.• - 	-- 

Grade II (3) in the scale of Rs.1400-2300 and Grade III 

(4) In the scale of Rs.2200-4000 in the respective 

Groups. Accordingly, para 1.3.2 of the revised NANAS 

containing the provision that If  for assessment promotion 

within the same group, the restriction of ffnimum 

qualification and experience will notapply for the 

exiin emThyees" may be deemed to have been modified 

to tne a ove extent in reap ect of the above categeries 

of employees in Group III and V(A). 

2, 	Para 0.6.7. of the revised MANAS provides tht 

It  For foreign ass-isgnment/deput.ation, study leave - 

0L which has not resulted in break of service 

where no AC.Rs/APARS are available, average of 

percentage of marks as obtained for interview 

and 	review combined for Group IV and 

interview(including trade test) for other Groups 

will be counted for Normal assessment only by 

Contd....  
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conversion of rating given by the outside organisatiork 

into 7 point scale. For this purpose, at least three 

ACR.s/ APARs wtiten in CSIR Labs. Hqrs. are required." 

It may kindly be seen from the above that 

the provision has been made under the said para for 

reulatinig the cases of assessess involving foreign 

- assignment/deputation, studleave, EOL, with or 

without the availability of ACRs/APARs for the period 

of their foreign assisgnment/ deputation etc • The 

• conversion •of rating given by the outside organisatlon 

into 7 point scale in envisaged only in respect a I the 

cases where the ACRs/APARS may be available. But this 

is not tery clear from the language of the para as it 

is. It is , therefore, ciaridied that Para 0.6.7* 

under the revised MANAS may be deemed to have been 

modified as under: 

% For foreign assisgnment/ deputation study leave 

EOL which has not resulted in break of service 

where no ACRs/ APARs are available, average 

of percentage of marks as obtained for interview 

and 	review combined for Group IV and 

interview ( including trade test) for other 

Groups will be counted for Normal Assessment 

only.If, However, the ACRS JAPARs for the said 

period areaaiiabie , then the rating given 

by.'the outside organisation will be converted 

into 7 poinst scale. For above purposes, at 

least three ACRs. /APARs written in CSI H Labs/ 

Instts are qequiredoll 

Contd.. . .5/.- 
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3. 	it has also been noted that para 6.4.7. and 

2.3.5. of the old and revised MANAS respectively are 

being misinterpreted by some of the Iabs./Instts. who 

are taking them at par with other provisions of MAA$ 

applicable for assessment promotions for the next 

higher grades for the purp8se of determining the 

effective date of promotion to the higher group post, 

and are giving the benefit to the concerned employees 

with retrospective effect of 1 .4.1988 i.e. the effective 

date of implementation of the old MANAS cpntaáflnh 

this provision, on the basis of. the interviews conducted 

by them under the provisions of the said paras much 

after 1.4.1988, which is not in 6rder, It is , 

therefore, clarified here that the benefit of placement 

in the higher group under the provisions of the said 

• 	paras is admissible to the concerned employiNg from 

prospective effect from the date of their joining on 

the higher Group post after their selection for the 

• 	same on. acquiring a comparable level expected in open 

recruitment to such póstionS through the selectiafl 

• 	Committee constituted as per the instruction. 

4. 	Clarifications are also being sought by the 

Lbs/IflSttS. whether there is any cut off date for 

acquiring the qualification of next higher group by 

the employeesWhO were in position as on 

for being eligible for the benefit of movement to 

• 	• higher group under the. provisiofl of paras 6.4.7. 

and 2.3.5 of the pre—revised and revised MANAS, 

I 

Contd. . . .6/- 



-6- 

respectively. It is clarified in this regard that 

the benefit envisaged under the above provision is 

admissible prospectively as explained in para 3 here 

above, to all the employees who were in position as 

on 31,12.81 and acquire the qualifications of the 

next higher group at any time after 31,12.81 without 

the restriction of any cut off date for acquiring the 

same. 

5. 	It has also been bbserved that inspite of the 

fact that it has been clearly stipulated under the 

relevant provisions under the old as well as the 

revised MANAS that ASsessment Committees will be. 

consituted from the approved panel of experts, as per 

prescribed conStjtUtlOfl , some 	of the labSiflSttS. 

are not following these guidelines strictly, inasmuch. 

as thy are including the expert.mmmbersin the 

Assessment Committees from outside the approved expert 

panels and in some cases more members than the number 

prescribed under the relevant provisiOnS are beingpUt 

in the Assessment Committee. In this connection, it. 

is clarified that the assessment CommitteeS have to be 

consttuted invariably out of the experts panels ( both 

internal CSIR as well as outside experts) only, and 

'the number of experts should also not exceed the number 

prescribed under the relevant provisionS. Needless to 

emphasize any kind of violation of the procedUre/ 

guidelines approved •by the competent authority, 

irrespective of its magnitude, could be challanged and 

may not withstand the legal scrutihy. It is therefore, 

Contd.. ...7/- 



necessary to ensure that all actions are taken strictly 

in accordance with the prescribed provisions/ guidelines 

and related instruction s without allwing any violation 

of any kind. 

It is Thquethed that the above clarifications 

may kindly be brought to the notice of all concerned in 

your Labs,/Instts. for their information , guidance 

and necessary actions, 

Kindly , acknowledge the receipt. 

1 

Sd!- B.S.Gaira 
De.puty Secretary. 

Copy to : 

F&AOs 1F&AOs eflall labs/instts 

Sr.F&AOs /F&AOs 16 CSIR Hqrs. 

DS cu/us(Co) 
Sr.Dy. FA(F) /]Dy FA(B) (R), 
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 

Rail Marg 

No. 17/66/9A—PPS 	New Delhi 110001, the th Feb,1996 

From 
Joint Secretary( Admn,) 
Council of Scientific & Industrial Research 

Mo 

The Directors c/Heads of all the 

National Labs.Instt's. 

Sub :- Revised , MANAS effective from 1 .4.1992-

Some clarifications regarding. 

Sir, 

I am directed to refer to CSIR letter of even 

number dated 19.6.1995, on the above subject and to 

state that the benefit envisaged under paras 694.7., 2.3.5 

of the pre—revised and revised of MANAS respectively is 

admissible only to the empioyees'who were in position 

on 1.2.81. Keeping this position in view, it is , requested 

that para 4 of the said CSIR circular letter may be 

deemed to have been mo4jied to read as under:- 

it 

Clarifications are also being sought by the 

Labs/Instts. whether there is any cut off date' 

for aáquiring the qualification of next higher 

PO 	 group by the employees who were in position as on 

1 .2.81 for being eligible on the benefit of 

movement to higher group under the provisions of 

Paras .4.7. and 2.3.5 of the pr—revised and 

revised MNAS respectively, it is clarified in 

this regard that the benefit envisaged under the 

U 

Contd .... 2/a 
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above provisions is admissible. prospectively as 

ecplained in para 3 herein above to all the 

employees who were in position as 1.2.1981  and 

acquire the qualifications of the nexthigher group 

at anytime after 31.12.81 without the restriction 

of any cut off date for acquiring the same," 

-Girish Chopra 

Under Secretary. 

Copy to ; 

• i.Sr.F&AOs/F&AOs of all Labs/Instts, 
2.Al1 Heads of Divisions/Sections in 

CSIR Hqrs. /CSIR, 	 • 
ft 
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REGIONAL RESEARCH LABORATORY:JORHAT (ASSA1 

No. RRL J/REC/97 	 Daed : 01,05.97 

NOTIC•E 

• The competent Authority likes to consider the' 
of 

.casesemployees who were in position on 01 .02.81 and 

acquird after 31.12.81, the entry level quai1flcaions 

of the .group next higher to the one in which they were 

placed as per the revised MANAS Clause 7.3.5. All 

the eligible candidates are requested to submit their 

applications with detail information accordingly on or 

before 20.5,97 failing which it will be diffIcult to 

consider their cases. 

Sd!—  B.J. Leuri 

Section Officer. 

CC: 

T. All Heads of Divn/ Sec for kind information 

and circulation among the staff members of 
their Divns/Sec. 

All Notice Boards. 
Scientit—in—áharge, BLT, Itanagar. 
SPA to Director, 
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Ii iiIi Ci1'iRAL ADiNISi?iAflV TRL.UUiAL 

GJWJATI 	iCiI :: GUWAiATI. 

Shri ale sw&tr Das. 

-vs-

U.4),I. & Ors. 

-And- 

IN TilE ITLER QF : 

/ 	
- 	 Written st.tei:ent subritted by 

the Iva, spdeiits. 

The Respandents beg to subnit written state4;lent 

s foLLows :- 

That with regrd to par - 1 to Lf  te respondents 

ieg tz offer no cjents. 

gnat with rez:rd tø p-r: - 5, the respdents beg 

tte that the applicants has passed Itrade in the 

year 1991. !1wever merely acquiriflg Iigher gualificatjon 

cles nt iake one eligible for c 	gi:.ti eLsting group 

( to lugher grup autatica1ly. iIrever, 	1 scientific! 

tecunica]. pzsts in a iationa1 Labrt3r3/Institute are 

cntcL. ..F/2 
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created n furictina1 neecs. It Is also pertinent to 

entin that as per para -6,4,7 of NANAStIaeever posts 

are not advertised in any particular year or if advertised 

Qla net cover the speeialisatin of any prticu1ar scientist/ 

thnlgist of airve category,special interviews ay be 

arranged fr their only as a one iasure. Tiiere selection 

will be z tn acquiring a cparabl 	letel expected in open 

recritet tz such pSItiontt. 

Tizt with regard tD para - 6, the respnc1ents 

beg to state that the 	plic&LntS was prsxnted to Gr.1(4) 

'on 31.21.1996 as a nri protionai plicy,not in 2001 as 

k. 

ientjoned in t},.is para. 

Tt with rard t para - 77 the res;adents beg 

ts state that there was clear cut pritional policy for 

Gr.I staff even prior ts intrductin af IIALAS w.e.f. 

0 1. 04.1988. The Sci*eie was kmjn as NktAI (Nortal 

recruitment and Assessment ceie). dowever, para 

27518 of MAIIAS was not relevant to Grupcange fit 

Sc1e1!e. Wfatever cntentin or Grup chiatge sc1aeie, it 

was included in para 6,4,7 of I1ANAS. 

citd.. .P/3 
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On intrecuctin of NRAS w.e.f, 1.2.81 the entire 

S & T staff ka. been divided into L  grups each group 

consisting or a nunoer of raes. This iflternal asseiet 

Sciee had been exteec lwn to tie level of Glass - IV/ 

- D Nuers of Years of service required for 

cnsieratin for ssess:1rt t D,  t±e next k i&er 

grNie and nuber of chances ve been specified. The Scierie 

was 	c1ified. as MANJS itrWuce w.e.f. 1.4.88 and 1.4.92 

respecti'iely. Uder the sxisting assesszett Sckese, the 

eipi.yees in eaci greup are csi1ered for assesset 

preotien n cipletin of specified ouaber of years f 

servLce i the sam group. There is no m3vereiat fram one grup 

t nther and the eqlyees cul 	ve to next greup gal rist 

pel selecti3n. 

For th se wits were in psitin as aA 1.2.81 and acq.uire 

entry level uaUfiatin of next graup after 31.12.81 a 

special previsien has been iade uder paras 6 1 4,7 & 2,315 of 

iNAS 	revised M1NAS. 3uch eplyees ceuld he consiered 

for moveselat of next group as per precedure laid down on 

tkereim on the rec :edatins tf tie Selection Gir.iittee 

on their acquiring a coarble level e)q)e.-ted in open 

recritit to such positions. This aeuts to fresh 

cn td.. .P/ - 



selectii amd tie benefits is aiLssihle from prspective 

effect. The qualificatiDn psse01e 	y the eilyees at 

tie tiEe of csieratin of their cases anter the said 

paras is taken inta consiJerktiDn. This Is 	t .fl assess1eflt 

fr which an elyee is Considered far, assessment 

Prexatiz.m to crpletin Df specified mutber of years in 

/ 	 the existing grade in the sane •grip. 

As regar1s part - 22518 Of MAS  aDd  C3IR circular 

dated 19.6.95 the sate relates to restricti 	f 

- 	 Assessriet in tie same group and 	 not pert&i t; tie 

issie under reference. Shri Tileswar Das is not pssessie 

of entry level quIificLtin of Gr.up - II he is eligible 

for cnsieratien fr iverient to Grup-II under the 

guideline S. 

5° That 4th recarai ta pra - 3 7  the respondents beg 

to state that tie applicant has acquires the qualificati. 

HOWEVER, cangig th,e grup w 	tas ntt ii 	autatic 

if pest was advertised and no suitable caniate fid 

thefl special assessment ay be arranged as a Sme tiEe 
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easure amzng the iflter1d cafldiates. Im se.c ond part 

Of tIis para, ke kas agin me nj ~im ed the pra 	of 

MiNAS, which was nt at all relevant to Group cIange sciaere 

Mitever 13ecessary guidelines for this, it was incrporatea 

in para6,L,7  O f  MANAS. 

That with rer t 'ra 9, the respdents beg 

state that Gr.eup ckge para was i m C susratad in 6147  of 

iiANAS. Nt as he ientiDne in the letter iSue 	n 19. 06.95 

and Grup change i_snot a regular pkelasmento of n.ral assess- 

lEe 13 t. 

That with rega'd to para - 10, te resp 	ents beg t 

state tt however, cging the Group froi existi:Grsup 

to iier.Grup is 	t autatic. It is need based, as it 

is iextined earlier in para - 67417. 

That with regard t ;ra - ii, the respndents beg t 

state that notice was circul. te tt" all epleyees having 

suck grivanees an a c.iittee was cnstituted t. discuss the 

pros and cans @f the issue. ilaseo on te reck endatin of the 

corttee the case of the petitier was referred to C.S.IR. 

.. 

-*---- 	
---- 



I 

/ 99) 

- 6 - 

Head Qrs. New Delhi for future exaR:inaticn. Ce .C.S,I.R. 

ifeaquarters, an their part t-oB exanec 	the case several 

tiis with their wisdam m 1L ftun4 that the arplicant is 

net cverecl by the existing ±ules in ferce. 

That with regarc te para - 12, the respncents beg 

te state that since grup change is dane prspectively, it' 

cannot be cflsiLere 	t this stg,since e des ret 

pssess entry level qualificatien unier the extant 

ReviseGi MANAS. As per R-vised MANAS, entry level qualificati. 

fr grup - II is SSc/ioth staLdar with 50% iarks in the 

aggregate xndl Ifi certificate 01' two years certificate, he 

is nt SSQ'lOth stanard passeo4 fer which Lis request fr 

r0up c1nnge was turned ien by CSIi. 

That with regard to para - 137 the respondents beg 

to state that tk.eugh he acquired ITI qualificain as per 

Rv1se 	tids qualification was not in cenfQratin 

witii Grup - II, because as er xvised MAS? ie should be 

iatricu1ate a1rig with ILE Dipleia. 

That with regard to para - 11+ 2  the respenents beg t 

effr no crLents. 	
V E. RI F I CATION 
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VRIFICATI. 

Dresently 

wrng as 	 be duly 

uirsed to sign t.is verificttiZn, dt 1ereby sleinly 

affirwi and declare tit .te statee ts ide in 

paras 2 	 are true t 

y icnwledge a 	L)elief, these made in paras 

are true tt my infritin derived 

therefr and, rest are iy 1UIJJ1e subissi, I have not 

s uppre s se . any ia ten al fact. 

kid I sign this verificatin on tke 	 Ui 

day ef 'jc\ 	I 2002. 

DECLHANT. 

4 UUU 

iiT 


